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Central Administrative Tribunal
Principal Bench:Nawy Delhi

0a No, 639/94

New Delhi, this the 17th day of August, 1999

Hon'ble Shri S.R.ADIGE, W ce-Chaiman(a)
Hon 'ble shri Kuldip Singh, Menber (3)

All India Station Masters® pssociation,

Northem Railyay, Moradabad 0Oi vision,

Through: Shri S.K,. Saxena, President,
Station Master, Gr.II, Mo rddabad.

Shri WN,K,Agarual, Station Master,
No rthern Railway, Asafpur,

(Northern Railyay FMoradabad Diwn). eoe Applicants

(8y adwcate: shri B,S.Mainee)

Versus

Union of India through:

1o

2,

3.

4,

Se

6o

10

°

The Secretary, Railway Board,
fMinlstry of Railway, Rail Bhauan,
Now wlhio

The General Manager,
Northem Railuay,
Baroda House, Ngu Delhi,

The D visionsl Railyay Manager,
Northem Railyay, Moradabad.

shri P .K,Saxena, Station Master,

presently wrking as Traffic Inspector
(Planing) s

shri R.,K, Giri, Traffic Ingpector,
Chandausi,

Shri P .5, Thikur,
Retd. Dy, C.Y.M,, Northgrn Railyay,

shri pPraveen mutt,
Retd, Oy. C.Y.M,, Northarn Rail way,

shri R.K. Panday,
Traffic Inspector (Safety), Moeadabad,

shri M,Shamim Ahmed,

Dve CoYeM,, Northern Rail yay,
Mo radabad,

Ig Ao Khan, WQ C. Yomoo
o rthern Railway, Moradabad,
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11, Shri A.Ka’Saxena,
Traffic Inspector (SafetY)ol
Northern Railway,Mo radabads
12, shri Aa.2.5iddiqui,
Dyo CoYsMoyNorthemn Rallway,
R sa.
present wrking as tommerci sl Inspectory
2o ToS09 Chaﬂdausio
130 Shri N.S,NBgi,
Laksare
1é°. Shri . Riao Sa‘(en Ay DYQ C. Y.N 9
NOI‘t!‘Gm RailhlaYo
Ro sad
159.' Shﬂ S.@.Jhag
Wo Covpmo'g
T Northern Rail uay,
msaoﬁ

(Respondents No. 3 to 15 to be served through
Do ReM oy MOT adabad) vseo B pondents

(8y Adwcates= shri O0.P .Kshtriya)

0 RDgR‘ORgL!

By Hon'ble shri S.R.adige, Vice Chalman (n)

We havs heard Shri B.S.Maines, counsel for zpplicant
and Shri 0.P.Kshtriya, omunsel for official respondents No, 7 t8 I,
None is present on bghalf of respondents No., 4 & 5.
2, cshri Maines, counsel for zpplicant has invited our
attention to the C.A.T., Principsl Bsnch order datad 15.7. 1999
in 0.8, 2430/93, where similar reliefs were prayed for by the
Station Masters of Delhi Division and shri Mainee states that the
aforesald order is fully epplicsble to the present 0.8, filed
by the Station Masters of Moradabad Oi vision,
3. This statement of Mr, Mainee is not disputed by Shri 0,.F,
Kshtriy a who, howover, has raised the prelimin ary objection thst
all India Station Masters' association, Northern Railway, Mo radebad
Di vision who had Piled this 0.A. is not s recognized Associationg
shri Kshtriyas states that this preliminary objection does not

appe~r to have been taken by the official respondents in Op 2430/93
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as it has not been mentioned enywhere in the order dated

15.7. %999,

4, In our wlew, we would not be justified in denying
cortain benefits to the Station Masters of Moradabad Oi vision,
if they are entitled to thoss benefits pursuant to the C.feTop
P8, ordger dated 15,7.1999 in OA 24130/ 93, merely becguse

the claim has been pressed by an association which is not 2
recognized one, Under the cireumstances, this p reliminary
objection is rejecteds

B’ as nothing has been shown to us to establish that tha
aforesald order dated 15.7,1999 has been stayed, modifieg of
set aside, and as the aforesaid order covers the facts ang

ci rcumstances of the present case, this 0.n. is disposed of
Ath a direction to respondents to extend the aforesald

order mutatissmutandis to the present mpplicants sl ,uithin

three months from the date of receipt of a copy of this

o rder., N0 cOsts,

( Woﬁ 2_
KULDIP SINGHY) S. R, ADIGE
AmBER (3) )

VICE CHAImIAN (n)
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